.-r TN * o
L SN %’ Lfe,

= ~ | e —
'!:. " .
ﬂﬂv"{u:)%f
3
L, b -
b
Y l
23/2/95 e
:
Hon.Mr. S.Das Gupta, A.M. 1
§ Hﬂnnaﬂz: T.L. Verma, J.M.

None for the applicant. There is no
request for adjournment. On the earlier occasion
also none apgeared on behalf of the agplicant. It
appears that ihe applicant has los® his interest
’Em gnx&ulng this matter. The case is, therefore,
Ji ’Eﬁjed,mn default, 2
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